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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

GULESTAN BLDG.NO.6, 4TH FLR,PRESCOT RO, FORT,

MJMBAL - 400 001,

ORIGINAL APPLICATION NO31184/96.

LATED THE 4TH DAY OF FEBRUARY, 1999,

CORAMsHOn'ble shri Justice ReG.Vaidyanatha, Vvice Chairman.

shri sujit Kumar RrRajak,

working as Diesel assistant,

Diesel Loco shed Bandra,

Mumbai-400 050. : s Applicanto

By Advocate shri suresh Kumar
V/So

1. Union of India through
General Manager HQ,
Churchgate,

Mmambai - 400 020,

2. Divisional Railway Manager
(Establishment) Western Railway,
Mumbai Central,
Murbai, _ ¢+s Respondents,

By advocate shri A.I.Bhatkarb

YORDER X

Y Per shri Re.G.Vaidyanatha, V.C.

This is an application for direction to the
respondepts to allot type-II, gquarte®s to the applicant on
the basis of his first application for allotment of quarters.
Resﬁondents have filed reply opposing the appliéation.

I have heard both “sthe counsels.
24 The applicant is working as a diesel assistant
and had given application for allotment of type-I or II quarters
as early as 4/5/91 (vide Ex-A-2 at page-i5 of paper book). It
appears he ha#lbeen allotted a sub-standard type-I quarter.
That is why he has approached this Tribunal for direction to
respondentsjgllot a standard type-l or type-I1 quartere

3. The respondents in their reply have coneeded that

-the> applicant is entitled to type~-II quarter. However, they

have stated that applicant's request for type-II will be

considered on’ the basis of seniority, waiting iist, availabjility
of quarters and as per rules. | «;V,/////}



L,
when the case is called out for hearing today,

learned counsel for respondents tenders a copy of order

dated 12/3/98 in which the applicant has been allotted

Railway Quarter No.162/15 at Bandra(West). admittedly, this

is type-~l standard quarter.

4, since the respondents have already allotted type-I

standard gquarter, the applicant may occupy the same if he has

already not occupied. The réspondents have clearly stated

that applicants request for type~II quarters will be processed

as per his waiting list, seniority and availability of

quarters as per fules, Therefore, there is nothing more to be

done in the present case,

5 In the result, the QA is disposed of swith

direction to the respondents to treat the‘first application(4/5/91)
of applicant for type-II quarter as per seniérity and waiting
list,'availability of quarters and as per rules, In the

circumstances of the case, there will be no orders as to costs.
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